
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY,THE EIGHTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

[ 3418 ]

...PETITIONER

...RESPONDENTS

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITI ON NO:9 783 0F 2020

Between:

Shams lr4ohammarti, D/o Mohd. llyas, Aged about 26 years. Occ. Student,R/o H No..l-1-81l14lA, M;ti N;srr,'c;L'81;;r6i,, rr,nrr,aoronasar District.

AND

1.

IANO:1OF2 020

z

The State of Telanoana Rep. by its principal Secretary, Health, Medical andFam i Iy Wetfa re Deia rtment, SeireLiiai, rivi";;b;;:',
Kaloji Narayana Rao University of Health Sciences, Represented by itsRegistrar, Warangal.

Petition under Articre 226 oI the constitution of rndia praying that in thecircumstances stated in the affidavit rireo ttrerewitn,ltre uigh c"i.t'nir-y ou prur."a
to- issue an appropriate writ, order or direction, more particurarry one in tt. natureof writ of Mandamus decraring the action or tne zM Respondeni in not consideringthe Petitioner for counsering admission into pG -Meoicar/ 

Dentar course underManagement Quota-2 and Management euota - s tNRl l rnstitutionat or"trl r"i'tn"Academic Year 2O2o-21 a.s irlegir, arbitrary, viotaiive of Articte r_r, isiiiigj 
"rO21 of the constitution of rndia 

-and 
conse(uenfly direct the 2nd Respondent toconsider the Petitioner in the next round of colnsering for admission irt" 

-pc
Medical / Dentar course under Management ouota -l and Management euota - 3(NRl / lnstitutionar euota) for the AcaJem ic year zo20-21 , in the r,it"r"ri ot;r"iL

Petition under section 1 51 cpc praying that in the circumstances stated inthe affidavit filed in support of.the petition, ttru"High Court may be preased to directthe Respondent No 2 ^ to consider thi petitioner ippri"iiion 
- L,admission/counseiing for pG Medical/ Dental course for the Academ b year 2o2o_21 under Management euota 2 and 3 (NRr euotaf for next round of counsering,

-J



pending disposal of the writ Petition. otherwise the Petitioners will be put to
' 

irreparable loss and irjury.

lA NO: 2 OF 2020

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to post

the l.A.No.1 of 2O2O in W.P.No.97B3 of 2O2O under for being mentioned caption, in

the interest of justice

Counsel for the Petitioner: SRl. G MADHUSUDHAN REDDY

counsel for the Respondent No.1: SRI P. SHRAVAN KUMAR GP FOR MEDICAL

HEALTH FW

counsel for the Respondent No.2: SRI A. PRABHAKAR RAO SC FOR KNRUHS

The Court made the following: ORDER



I

THE HON'BLE THE CHIEFJUSTICE ALOKARADHE
AND

THE IION'BLE SRI JUSTTCE J. SREENIVAS RAO

WRIT PETITTON No.9783 ot2020

ORDER (per the Hon'ble the ChiefJustice Alok Aradhe)

Mr. G. Madhusuhan Reddy, learned counsel appears for

the petitioner.

Mr. P. Shravan Kumar Goud, learned Government

respondent No.l.

Mr. A. Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as .the University,) appears for

respondent No.2.

2. Learned counsel for the petitioner submits that on

account of efflux of time, the issue involved in the Writ

Petition has been rendered academic.

t t
I

Pleader for Medical, Heatth and Family Welfare appears for



lV P No 9i a-l ol 202U

-l ln view of aforesaid submission, the Writ Petillon ls

dismissed as infructuous'

Miscellaneous applications, if any pending' shall stand

closed. There shall be no order as to costs'
SD/- MOHD. ISMAIL

ASSISTANT REGI6TRAR

SECTIO}
To,

//TRUE COPY//
OFFICER

One CC to SRl. G MADHUSUDHAN REDDY Advocate IOPUCI

One CC to SRIA PRABHAKAR RAO SC FOR KNRUHS IOPJC]

Two CCs to GP FOR MEDICAL HEALTH FW ,High Court for the State of
Telangana. [OUT]

Two CD Copies
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HIGH COURT

DATED:1811012024

ORDER

WP.No.9783 of 2020

DISMISSING THE WRIT PETITION
AS INFRUCTUOUS
WITHOUT COSTS
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